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NOTES OF THE REGl\STRY ORDERS OF THE TRIBUNAL
Qrder dated 22,09 22003

This case relates to recruitment for the

| post of ZDeBsPeMe The applicant was a candidate
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learned counsel for the applicant submits that
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N the gpplicant is no longer interested to pursue
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\:\V/ this O.4s and therefore, he may be permitted to
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'\;\\\‘@3 withdraw this O.As. Counter in this case has
’ already been filed. Heard the learned counsel on

both sides. In view of submissions made abve and
memo f£iled, this O.A. is disposed of as withdrawn.

No costsye

Inform the parties.
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